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COUNTER AFFIDAVIT FILED ON BEIIALF OF SEIAA - TAMIL NADU. THE

l'tANd 2"d RESPONDENTS

I, A.R. Rahul Nadh, I.A.S., aged 36 years working as Member Secretary, State

Level Environment Impact Assessment Authority, Tamil Nadu (SEIAA-TN) having

office at Third Floor, Panagal Maaligai, Saidapet, Chennai - 600015, solemnly affirm and

sincerely state as follows:

l. I am filing this counter affrdavit on behalf of the l't & 2nd Respondent/SEIAA-TN

herein and as such I am well acquainted with the facts and the circumstances ofthe case

from the records available in this offrce.

2. I deny all the averments and allegations stated in this Appeal No.28 of 2024 except

those that are specifically admitted hereunder and put the applicant to strict proofofthe

same.

It is respectfully submitted thau the proponent, Thiru. R.Raju has submitted application

for ToR for the Rough Stone quarry lease area over an extent of 2.93.0 Ha at S.F.No.

391, Belladhi Village, Mettupalayam Taluk, Coimbatore District, Tamil Nadu vide

online proposal No.SIA/TN,MIN I 7 6 I 52 I 2022, Dt. 27 .04.2022.

It is respectfully submitted that; SEIAA-TN granted Terms of Reference (TOR) with

public Hearing vide Lr No. SEIAA-TN/F.No.9221/SEAC/ToR-1193/2022 dated

t4.07.2022.

It is respectfully submitted that; subsequently, the project proponent Thiru R.Raju has

applied for Environmental Clearance to State Level Environment Impact Assessment

Authority Tamil Nadu (SEIAA-TN) fbr the proposed Rough stone quarry lease over

an extent of 2.93.0 Ha at S.F.No. 391. Belladhi Village. Mettupalayam Taluk.

Coimbatore District. Tamil Nadu lor the project/activity is covered under Category

..B1" of Itern l(a) "Mining Projects" of the Schedule to the EIA Notification vide online

proposal N o. S lA'l'N, MIN/4-165'16r'201 3 dated 27.0'1.2022.

6. I respecttulty submit rhat: the proposal rvas placed in the 420th Meeting of SEAC held

on 02.t1.2023. The details of the project lurnished by the proponent are a6iltrfle in
_-./a------xl.-- lle-berSeqehry
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the website (parivesh.nic.in). Based on the presentation and documents furnished by

the project proponent, SEAC has observed the following:

The concept of 'public hearing' in the Environmental Clearance, under the EIA

Notification mandating 'obtaining of prior EC,' was first promulgated on 27th

January, 1994 as amended in 1997, and underwent several amendments till 2004.

The Legislature has given utmost importance to ascertain the public views in the

entire EC procedure by making provision of public hearing and consultation before

appraisal of specified development projects for grant of EC.

"...A public consultation in terms of the Notification dated 14 th September,

2006 consists of two parts. They are: - (a) A public hearing at the site or in

its close proximity - district wise, to be carried out for ascertaining the

concerns of local affected persons; and (b) Obtaining responses in writing

from other concerned persons having a plausible stake in the environmental

aspects of the project or activity....,'

"...The 'public hearing'/consultation is undisputedly a legal right endowed

by the EIA Notification, 2006 to the people in the project area and also public

at large..."

The excerpts from the Judgement delivered on the Writ Petition (Civil) No. 9317 of
2009 Judgment reserved Samarth Trust and Another vs Union of India and Others

on 28 Muy, 2010 in the HIGH couRT oF DELHI: NEW DELHI states that
".... A public hearing is aform of participatory justice giving a voice to the

voiceless (particularly to those who have no immediate access to courts) and

a place and occasion to them to express their views with regard to a project.

Participatory iustice is in the nature of a Jan Sunwai where the community

is the jury.... "

".... The advontage of a public heoring is that it brings about transparency

in a proposed proiect and thereby gives informotion to the community about

the project: there is consultation with the affictecl porties and they are not
only taken'into confidence about the nature of the project but are given an

opportttnih,,to express their informed opinionfor or against the prql1<,pt. This

MemberSecretary

slm Hfl tltvtt0lltilt [itpA0 Aslrsslrillt luuorm. n
PrESlMali$j, No.l, Jeenis Roed,

Saftlapet, Ch€nnai - 15
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form of a social audit, as it were, provides wherever necessary' social

acceptability to a proiect and also gives an opportunity to the EAC to get

information about a proiect that moy not be disclosed to it or may be

concealed by the proiect proponent.... "

The SEAC have also taken note of the following key observations during the

deliberations on the Public Hearing as stipulated below:

" Environmental Impact Assessment Guidance Manual for MINING OF

MINEMLS" published by the MoEF & CC in 2010 which states that

" ......The study areafor the mining projects should be defined as follows:

'Core zone' is the mining lease area.

,Buffer zone' in case of ML area up to 25 ha. is to be considered as 5 km all

around the periphery of the core zone and for ML area aboye 25 ha. an area

l0 lon all around the periphery of the core zone "' "' "

The NGT vide order dated21.07.2020 in the case of M. Haridasan vs State of

Kerala & Ors. (Original Application No . 304/2019) indicates that

" ....'Impact zone' as per the MMR 1961 stipulates for danger zone (500 m)

by Directorate General of Mines Safety which have to be complied

compulsorily and necessary measures should be taken to minimise the impact

on environment when the blasting is involved""'

From the documents submitted and presentation made by the PP, the committee noted

the following.

i. The data regarding number of people residing in even 2 kms' area of

influencezone,andthatofagriculturalpractices,totallyrelyuponthe

secondarydatacollectedfromvariousGovemmentDepartments.Itis

expectedthatduringpreparationofElAReport.thePPshouldhavegathered

some primary material with respect to the socio-economic data in the Project

area.TheElAreporthasnodetailsontheeconomicandagricultural

activitiescarriedoutbl,thepeoplelivinginthesurroundingareaSothat

appropriatc environmental managelncnt plan is tonnulated'

ii. A bare perusal of the records of public hearing and the minutes of meetins

lbr theconducted on 03.08.2023 reveal that therc rvas heavl oppositi

Me'lber Secrctaru

ili'i i 1'' ^:liY-
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proposed mines from the participating public. They have pointed out the

harmful effects they are forced to face from the mines already functioning in

the area. Vibration damage to the buildings, dust pollution, respiratory

diseases due to harmful dust pollution and adverse effects on agricultural

activity are some of the objections raised by the public.

Few of the concerns expressed by the public in the public hearing conducted

by the Tamil Nadu Pollution Control Board for the mines in the cluster

including that of PP are extracted below.

a) Mr.E. Anandakumar, Mongampalayam".... For our village,

stone quarries are not needed. Because of the quarry, well water

is gone. In the quarries, explosion is not properly done. Because

of the explosion, cracks develop on the walls of the buildings and

dust spreads. Roads are damaged by heavy vehicles. Our area is

depending on agriculture for many yeors .... "

b/ Mrs. S. Vinothini, Mongampalayam " ...Walls in our house were

cracked. Even, Underground Water Tank too is cracked. Even

with repairs, again Water is wasted. There is huge noise due to

quarries explosion and houses are vibrating. Hence, stone quarry

is not needed...."

c) Mr.K.Balathandayutham, Mongampalayam".... So far, none of
the Officers or owners of the quarries spoke about Agriculture.

They are taking about the public only......Here, the Public ore

farmers. Officer said that because of the quarry, there is no more

impact. There is no more impact but a small impact is there. What

is that? Our lungs damage. If you run the quarry after damaging

the lungs, ))ou may kill the people and run the quarry. lf you say

that you are subjected to power, where is the farmers Authority.

Farmers are living like daily, wages in the quorry and going for
100 da1,s work under MGNREGA...."

dl Mr. Mukesh. Bellathy"...Ll'e ore native Jarmers. Ou" ecu'th is

fertile earth. Paddy grows in this land. Earlies, thWater
.---1--

tleflS€r Secrehry
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stand nearly a feet above the surface of land if it rains. Now, it is

like a dry forest. Earlier, in our well, we can take water just by

sitting down.... Now, there is no water in the well. At the outset of

the program, you have explained about the quarries. But already

in the eisting quaties, did you perform any inspection of how

much permission is given and how much they dug? First of all, you

check this. Then, ask for the new quarries permission. Stone

quarry is not needed.... "

e) Mr. Satish Kumar, Tamil Nadu Farmers Protection Association.

"...Already, as our area quarries have crossed allowed size of
cutting out stones, how the permission can be given for new

quarries. They prepared false document hiding all the true

information. That was read by one person and another publishes

it as white report and another gives permission. They think that

only four of these may live well and others can go elsewhere. We

will severely resist this. "

"...Infield number 63, two houses are there. As per the 1959 Tamil

Nadu Small Mineral Concession Rules, if there is any howe within

300 meters, the permission will not be given. Infield number 63,

two houses are there and in 65, a house is there, and in 69, a

stream is there. Also, infield number 71, a house is there. In 424th

field number, there is natham land of Chinnapadiyanur. A town is

there and the town itself is hidden. In 426, a stream is there. In

151, a house is there. 392 has tvvo houses and 338 has a house.

andfield number 337 has two houses. There should be no house

w ithin 300 meters and also a home for differentiallv-abled persons

is lhere. So, de/initely permission should not be .qiven. "

iv. Further. there are l0 to 12 mines already' operating in the cluster. Addition

olnew mines in this area will lead to increase in the existing pollution levels

therebv aff'ecting the nearby people. 
-,__-QA

MerSerSeaehry
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v. It is seen from the Google Map that urbanisation is increasing continuously

in the proposed area and the number of structures is also increasing steadily.

Hence, considering the public concems during the PH, health of the people living

nearby and environment, and the existence of many operating quarries around the

proposed mine lease, the committee decided rot to recommend the project.

I respectfully submit that; subsequently, the subject was placed before the Authority

(SEIAA-TN) in its 674th meeting held on 20.11.2023. The Authority, after

discussions, accepted the decision of SEAC, rejected the proposal and decided to

request Member Secretary, SEIAA-TN to grant rejection letter to proponent as per the

SEAC minutes. Further, Authority decided to close and record this proposal.

I respectfully submit that; based on the above, the rejection letter was sent to the

Project proponent vide this oflice letter No. SEIAA-TN/T.No.9221I2022 dated

20.11.2023. Hence this file is closed and recorded.

Therefore, humbly prayed that this Hon'ble Tribunal may be pleased to record and

pass orders as this Hon'ble Tribunal may deem to fit and proper in light of the facts and

circumstances of this case and thus renderjustice.

8.

Solemnly affirmed at Chennai on

this 07n of March 2024 & Signed

his name in my presence

FIRST & SECOND

RESPONDENT

BEFORE ME

\IE\IBER SECRF.TAR\

irfl$sSocnhry
fllll ffit ffiu0Iffiil illll0 lstt$mt ffimflr. tt

Pnrgd lHd, tht, Jodt Rrd.
Sd',ap6t $flrd - 15
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I0. Proponent should submit the certified compliance report of previous/present EC

along with action taken report to the Regional office MoEF llo/Director of

Environment and other concerning authority regularly.

11. Proponent shall provide the dual pipeline network in the project for utilization

of treated water of STP for different purpotet and also provide the monitoring

mechanism for the same. STP treated water not to be dilcharged outside the

premises without the permission of the concemed authority.

12. The proiect proponent shall provide a measuring device for monitoring the

variour sources of water supply namely fresh water. treated waste water and

harvested rain water.

13. The proponent should provide the MoU with STPs' owner/concemed

department for gettlng the STPs treated water for construction use.

Agenda No:42(X)3

(Flle No: 9221nO221

Propored Rough stone quarry leae olrer an exteit of 2.93-OHa at S.F.No. 391 of

Belladhi Village. Mettupalayam Taluk Coimbatore Dktrict, Tamil Nadu by Thiru.

RRaju - for Environmental Ctearance. (SWTI.UMINI/4465#f2O23. A 27.U.2O22)

The proposal was placed in the 42G Meeting of SF.AC held on 02.11.2023. The detaill

of the proiect fumlshed by the proponent are available in the r,vebsite (parivesh.nicin).

The SEAC roted the follouring:

l. The Project Proponent, Thiru R.Raju has applied for Environmental Clearance

for the propored Rough stone quarry lease over an extent of 2.93.OHa at S.F.No.

391, Belladhi Village Mettupalayam Talulc Ccimbatore District. Tamil Nadu.

2. The proposed quarry/activity is covered und€r CateSory 'Bl' of ltem l(a)

'Mining Projectt" of the Schedule to the EIA Notification. 2006.

3. ToR wal issued Vide - Lr.No:SE|M-TN/F.No.9221/SEAC[[oR-|93/2022

4.

5.

Dated:14.Ol.2O22.

Public hearing was conducted on 03,08.2023.

6

There are no trees preJent in the target mining area and few trees 
nresent 

in the

rafetybarrier. llfr{-, vJ^z
ARY 10
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The SEAC has observed the folloling:

The concept of 'public hearing' in the Erwironmental Clearance. under the EIA

Notification mandating 'obtaining of prior EC,'war first promulgated on 27th January.

1994 as amended in 1997. and underwent several amendmentr till2004. The Legirlature

has given utmost importance to arcertain the public vians in the entire EC procedure

by making prorrision of public hearing and consultation before appraisal of lpecified

development projectr for grant of EC.

',..A public consultation in tetmt of the Notillcatlon dated 14 th teptembn
2006 contirtt of tuo partt. They are: - (a) A public hearing rt tle tite or in itJ

close poximity - dittrict wie, to fu cafiid out for atceftaining the concems of
lxal atrrtd Frsont: and (b) Obtaining hetpontet in writing from other
concemed perso$ having a plaurlble stake ln the environmental aspectt of the
ptojed or activity.... -

'...The'ptblic headngTconsuftation is undisputdly a lqal right endowd by
the EIA Ndiffcation. 2N6 to tlE people in the projxt arca and also public at
large...-

The excerpts from the Judgement delivered on the Writ Petition (Cvil) No. 9317 of
2009 Judgment reserved Samarth Trust and Another vs Union of lndia and Otherr on
28 May. 20lO in the HIGH COURT OF DEl.Hl: NEW DELHI ,tater that

'.....A public hearing is a furn of prticiptoty juJtice giving a voie to tle
volceless (prttcular{y to thoe who have no immdate acett to otttts) and
a place and acasion to them to exprctt tlpir viaus with rqard to a HojKt
Participatory juttice is in the naturc of a Jan Sunwal wherc the conmunlty it
the iury.....-
'....The advantage of a public hearirzg is that it britzgs about lransparexy in a
popoed pajea and tlweby giva infotmatiott to the conmunity abut the
project: thete is contultation with the affued parties and they are not only
taken into confrdence about the ndture of the pokct but arc gh,,en an

opportunity to exprett their informed opinion for or againtt the prcject, This

form of a teial audit, at it werc, prwi&s wlercter nxesnry, suial
acceptability to a projfr and also gives an oppottunlty to the EAC to tet
information about a project that may not be discloted to it or may be
concealed by the prcject proponent.....'

taken note of the folloxing kEy

MEM

The

SEAC.TN
l1
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deliberations on the Public Hearing as stipulated below:
"Environmental lmpact Atsessment 1uidance Manrcl for MtNtN? oF MtNERAts-
published by the MoEF & CC in 2OtO which rtate, that

".,..,.The *udy area for tle mining prcjects should be defird as fo ows:
'Core zone' is the mining leate arca.

'Ruffer zone' in case of Mr area up to 25 ha. it to fu considered at 5 km alr
around the periphery of the core zone and for Ml area abve 25 ha. an area
lO km all around the pdphery of the core zone. . - . . - -

The NGT vide order datd,21.o2.2o2o in the case of M. Haridasan vs state of lGrala

& Or. (Original Application No. 3O4l2O19) Indicatg that

'-...'lmpact zone' as per the lvlAilR 196l stipulatet for danger zone (i@ m) by
Directonte Grcol of Mines Safety which haw to be conplied contpukorily
and necetsary meaturet thould fu taken to minimise the impad on
envirdrment wlten tlte blastrng is invoW...'

From the documents submltted and prerentation made by the PP. the Committee noted

the following.

l. The data regarding number of people reslding in even 2 kms. area of influence

zone. and that of agricuhural practices. totally rely upon the secondary data

collected from variour C'o\r€rnment Departmentl. lt ir expect€d that durlng

preparation of EIA Report. the PP should have gathered lome prirnary matedal

with respect to the socio-€conomlc data ln the Project area. The EIA report has

no detailr on the economic and agrlcultural activities canied out by the people

living in the surrounding area ro that appropriate erwironnrental manaSement

plan is formulated.

2. A bare perusal of the records of public hearing and the minutes of meeting

conducted on 03.08.2023 reveal that there wa, heavy opposition for the

proposed mines from the participating public. They have pointed out the

harmful effects they are forced to face from the min€s already functionint in the

area. Vibration damage to the buildingt, dust pollution. respiratory diseases due

to harmful dust pollution and adverse effects on agricultural activity/are some of

the objections raised by the public. ! I /l

Wi(ac^,n WzuevBrfr:-rt'n'diAA.v t2 cHAlRrdN'
SEAC.TN SEAC-TN
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3. Few of the concem! exprested by the public in the public hearint conducted by

the Tamil Nadu Pollution Control Board for the miner in the clutter including

that of PP are extracted belop.

. Mr. E. Anandakuman Mongampalayam '-.-.For our village' ttone

quarries are nd neM. Reause of the quarry' wcll water is gone' ln the

quariet, exPlolion it not papdy done. Eecaue of tlc explotion, aack
develop on the walk of the buildngs and dun spreads. Rudt arc

damaged by heavy whicles. Our area it &pnding on agriculture for
many year...."

o Mn. S. Wnothini. Mongampalayam -...Walls in our house vterc

cra&ed. Even, Un&ryround Water Tank too is cracked. Even wfth

repah* again Water it wasted. There ls htge nolse due to qwnies

explorion and houtet arc vibrating. Hence, ttone quarry is not needd. . . . '
o Mr.K&alathandawtham, Mongampalayam '.,.. So fan none of the

Officen or ownen of the guanies spoke about Agrfculturc. Tlcy are

taking abai the public only.,....Here, the Public arc farmen. afficer said
that bcaun of the quany, tlEte it no morc impact Therc is no more
lmryct but a tmall lmpact it there, l&hat is that? Our lungs damage. lf 1ou
run the quarry after damaging the lungt, you may klll the ple ard run
the quatry. lf pu ay that you arc subiecd to pt*en wlere is the
larmen Authority. Farmen are living like daily wages in the Erarry and
gcing for IOO days wor* under MGNREGA..-.'

t Mn Muketh, Bellathy -...We are native hrmen. Our earth is fulle
eafih. hddy gtot*t in thit land. Eadiet tl:r ninwater iand rcarly a fet
abve tle sufface of land if it nins. Now, it is like a dry faett Eadier. in
our v,ell, ute can take water jurt by sitting dowtt. . . . Now, tla e it no water
in tlre well. At tlp outset of the prognm, ynt have explaid about the
quariet. Rut alteady in the exlning quanie, did you peiorm .ny
inspection of how mudt prmision is giwn and how mudr tley dq?
Firrt of all, ydr dre& this. Then, ask for the new quarries prmidon.
Stone quarry is not reeded.....-

o Mr. Jatish Kuman Tamil Nadu Famer Protection AJtociation.
-.. .Aheady, at our area quatrier harn crossed allound size of

cuttint out ttonet, how the permission can b givm for nevv quaffiet.
They preparcd fake document hiding all the true information. That was
read by ote person and another publishet it at white rcport and another
ghnt prmblon, They think that only four of these mafi live well and

SEAC.TN

ghnt prmbtlon, They think that only four of tlrete mafi live w
othe,t can go elsewherc. We will sewrely rcsifi thit.' 

ll lt
il,1*
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'...1n field number 53. ttalo houtet arc thete. At per the 1959 Tamil Nadu
Small Mineral Concession Rubr. if there b any houie within 3OO meten
the prmision will not b given. ln freld numbr 63, two houses are there
and in 65, a house it there, and in 59, a ttream it there. Also, in lield
number 71, a house is thete. ln 424th field numben there is natham land
of Chinnapadiyanur. A town it there and the town itself is hid&n. ln 426.
a ttream it tlrere. ln 451, a house ir there. 392 has two houses and 338
has a house, and field number 337 hat two houtet There rhould b no
houte within 3OO metev and also a honte for differcntially-abled penons
is there. So, delinitely permksion thould not k giwn."

4. Further. there are l0 to 12 mines already operating in the cluster. Addition of

new mines in this area will lead to increase in the existing pollutlon levels thereby

affecting the nearby people.

5. tt k seen from the Google Map that urbanisation ir increaiing continrnrsly in the

proposed area and the numb€r of nructures is alrc increasing steadily.

Hence. considering the public concems durlnt the PH, heahh of the people living

nearby and envlronment, and ttre exirtence of many operating quarrier around the

proposed mine lease. the committee deddpd not to rlcommend th€ proiect.

Agenda No:42G{)4

(Filc No: 9256f2023t

Propored Rough Stone & Gravel quarry l€are o\rcr an extent of !.48.0 Ha at t.F.

No.l96ll of Perurnan du Mllage, lltuppur Taluk. hrdukkottai Dirtrict. Tamil Nadu by

Thiru. V. tekaran for Environmental Clcarance. (SlA/n{,/Ir,tlIV44352lnO23,

r0.r0.2023).

The proposal was placed in the 420 MeetinS of SEAC held on O2.11.2023. The detaik

of the project fumilhed by the propon€nt are available in the web,cite (parivesh.nicin).

The SEAC notd the follor,ving:

l. The Project Proponent, Thiru. V. Sekaran hal applied for Environmental

Clearance for the Rough Stone & Gravel quarry lease orrer an extent of 1.48.0

Ha at 5.F. No.l96ll of Perumanadu Village. llluppur Taluk. Pudukkottai District,

Tamil Nadu.

2. The proposed quarry/activity iJ co/ered under Category "Bl" Item I
n

14
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MINUTES

674Ih MEETING

STATE LEVEL EI\TVIRONMENT IMPACT

ASSESSMENT AUTHORITY.TAMIL NADU

Date:20.11.2023
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iF*Jh" Propon.nt shall explore possibilities

to provide sufficient grass lawns'

34. The proponent & the lndustries to be in-

housed shall ensure to provide the emergency

exit in the buildings'

35. The proponent & the lndustries to be in-

housed shall ensurc to provide elevator as per

rules CMDA/DTCP'

36. The proponent & the lndustries to be in-

housed shall cnsure to provide adequate

capacity of DG set (standby) for the proposed

STP so as ensurc continues and eflicient

operation.

37. The proponent & the lndustries to be in-

housed shall adhere to the provision and

competent authoritY l

The project proponent & rhe lndustries to be 
I

in-housed shall adhere to $orm watcr 
I

-- --. -t^- -. -^-mitted I

P.po..a Rough stonc quarry lease

over an extent of 2'93'0Ha at

S.F.No. 391 of Betladhi Village'

MetopalaYam Taluk Coimbatore

Distria, Tamil Nadu by Thiru'

- for Environmental

(sIAJTN/MIN/446 5 46 12023)

9221 rt 
-.=..-.--* 
l*n*i,y n""a ,r,ai th€ subject was appraised in

the 420'h SEAC meeting held on 02'l l2023 The

SL,AC has observed the following: 
i

The concept of 'public hearing' in the Environmenml 
I

Clearance, under thc EIA Notification mandating 
I

c--, ^'^mr rloaled Onl
'obtaining of prior F.C. was first promulS'ated on

,27th January. l9q4 as amcnded in 199?' and 
I

| 
*4"**' 

.*"':'l- T:::::":::" :::"";i" \

lunderwent sevgral ame nqInEIr
I

I Legislature has given utmost imponance to ascerlaln

lthe public views in the enlire F'C procedure by

I making nrovision of public hearing and consultation

lbeforc appraisal of specified devclopment proiecls I

R.Raju

Clearance.

..!

Ah^"/
y'rnt*ntonM

q
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for grant of EC.

"...A public cottsultation in terms of the
Notification dated 14 th September, 2006

consists of two ports. Tlrey are: - (a) A
public hearing a, the site or in its close
proximity - district wise, to be canied out

for ascerlaining the coraerru, of local
affected persons; and @ Obtaining
responses in wriling from otlrer concerncd
persorls having a plausible stake in the
erwironmental a:tpects of the prcject or
rclivity...."

"...Tlre'public hearing'/consultation rs

undisputedly a legal right endowed by tlu
EIA Notificotion, 2006 to tlw people in the
projecl area and also public at large...,'

The excerpts from the Judgement delivered on the
Writ Petition (Civil) No. 9317 of 2009 Judgmcnr
reserved Samarth Trust and Another vs Union of
India and Others on 2E May, 2010 in the HIGH
COURTOF DELHI: NEW DELHI statesthat

".....A public hearing js a _form of
participatory justice giving o voice to the
voiceless (particularly to those who have
no immediale access to courts) ond a plrce
and occasion to them to express tlrcir views
with regard to a project. participtory
justice is in the nature of a Jan Sumeai
where the community is the jury....."
"....The of a pblic hearing is
thot il brings about transprency in a
proposed project and tlureby gives

information to the community about the
project; there is consultation with tlrc
affected parties and they are not only taken
into confidence about the nature of the

t0

hr"-r/
/cHAIRII,IAN

SEIAA-TN



tb

ffigoi^, tl* p-i"ct. This lorm of a social

audir, as il $)ere, provides wlwrever

necessary, social rcceptabili'y to a Ploiect

and also gives an opportunity lo the EAC

to ret information aboul a proied thal 
'nay

,ri b" dir"lored to il or may be concealed

by ttv Proiect ProPonenl "" "

The SEAC have also taken notc ofthe following key

observations during the deliberations on the Public

Hearing as stiPulated below:

"Environmenlal Impacl Assessment Guidance

Manual lor MINING OF MINEMI"S" published bv

tte MoEF & CC in 2010 which states that

" .-...The study area for the mining

proiects should be defined a's follo*s:

'Core zone' is lhe mining lease area'

'Buffer zone' in case ol ML area uP to 25

ha. is b be considered as 5 bn all around

he periplvry of the core zone and for ML

area above 25 ho an area l0 lsn all around

the periphery of the core zone " ' ' "

The NGT vide order dated 2l '07 '2070 in the case of

M. Haridasan Vs Sute of Kerala & Ors' (Original

Application No. 304/2019) indicates that

-....'lmpacl zone' as Fr the MMR 196l

stipulates for danger zoru 600 m) bY

Directorate General of Mines Safetv which

have ro be complied compulsorily and

necessary measures should be taken to

minimise lhe impact on environment when

he blasting is involved "

From the documents submitted and presentatton

lmade by the PP' the Committee noted the following'

L The data regarding number ofpeople residing

I

in even 2 kms. area ofinfluence zone' and that
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of agricultural practices, totally rely upon the

secondary data collected from various

Covernment Departments. It is expccted that

during preparation of EIA R"port, the pp

should have gathered some primary material

with respect to the socio-economic data in thc

Project area. The EIA report has no details on

the economic and agricultural activities

carried out by thc people living in the

surrounding area so that appropriate

environmental management

formulated.

plan is

A bare perusal of the records of public

hearing and the minutes of mecting

conducted on 03.08.2023 reveal that there

was heavy opposition for the proposed mines

from the participating public. They have

pointed out the harmful effects thcy arc

forced to face from the mines alrcady

functioning in the area. Vibration damage to

the buildings, dust pollution, respiratory

diseases due to harmful dust pollution and

adverse effects on agriculturat activity are

some of the objections raiscd by the public.

Few of the concems exprcssed by the public 
I

in the public hearing conducted by the Tamil

Nadu Pollution Control Board for the mines

in the cluster including that of pp are

extracted below.

. Mr. E. Anandalatmar,
Mongampalayom ', ....For our
village, slone quarries are nor needed.
Because of the quarry, well water is
gone. In the quarries, explosion is

SEIAA-TN
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properll' don". Because ol the

explosion. crocls develop on the u'alls

of the buildings and dut sPreads.

Roads are damoged bY heavY

vehicles. Our area is dePending on

agriahure for manY Years " ' "

Mrs. S. Vinothini, MongamPalaYam
-...|{alls in our house were

cracked. Even, Llnde rground Water

Tank too is cracked Even with

repairs, again Waler is wasled There

is huge noise due b quarttes

exolosion and houses arc vibraling'

H"*". rrorc qr*ry is not needed '"
Mr. K. Batat handaYat hon'

MongampataYam So far'

nori of ,t* offcers or owners of the

ouarries sgtke obout Agricullure'

Th"u or" taking obout the Public

oniv......Here, the Public are farmers'

ficer said that because of the

oraro, the,e is no more imPacl

Thrrc ir ro more imPact but a small

impact is there What is that? (hr

lungs domage lf 1ou run the quarrv

afiir damaging the tungs Tou may kill

the peoPle at run the quonv. II Yttu

say lhal 
'au 

are subjected to Pwer'l";L;r; i' rc farmers Aurhorirt 
\

Farmers ore living like daily wages in 
I

the suam :y.,1::: !''oo "' \
work under MGNREGA

. Mr. Mukesh' BellathY " " lle a'e\,

native larmers' Our earlh is fertile-l

earh. PaddY grows in ths land.,

Earlies, the raimttater sland nearb a

feer above the surface of land if ir tt

rains. Now, it tr tikz u 'Lrv forest 
'

Earlier. in our ]l.'ell. vt ( nlake\tal(rI
',ir," i, ,,,,i,,rr down Now there isl
t 
r, .1,r, ,,, the wcll At the outset o{l

ti,h, prugror, You hae exPlained',

about the quafties' Bul alreody in the t,
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exist ing quarries, did yu pedorm ory
ircpection of low muchpermission is
given and how nruch tlwy dug? First
of all, pucheckthis. Then, askfor the
new quonies permission. Stotu
querl is rpt needcd....."
Mr. Satish Kumar, Tamil Nodu
Farmers Protection Association.

"...Already, dls our area
guonies lwve crossed allowed size
cutt ing out stones, lrcw the permiss ion
can be given for new quanies. ruy
prepoed false documerx hiding all
tlv true information. Thatwas readby
one person ond arntlrcr publishes it
as white report and another gives
permission. Tluy think that only lour
of these may live well and otlwrs can
go elsewhere. llte will severely resist
this."
"...InJield mtmber 63, two louses are
there. As per the l9S9 Tanit Nadu
Small Mineral Cotression Rules,
lhere is any house within 300 meters,
the permbsion will tpt be given. In
fieldmmber 63, two houes arc rhere
ond in 65, a house is there, and in 69,
a stream is lhere- Also, in fietd
number 71, a house is there. In 424th
lield number, tlrcre is natham land
Chinnapadiyanur. A lown is there and
the town itself is hidden In 426, a
stream is there. In 451, o house is
there, i92 has two hotues and 33g has
a house, andfield number 33T has two
lnuses- There should be no house
within 300 meters and also a homefor
dffirentially-abled persons is there.
So, definitely permission shoutd not
be given. "

4. Further. there are l0 to 12 mines already

operating in the cluster. Addition of new__l__l_
rurv)

MBER

t4

/
U*tJ

y'rr,l,muex
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Proposed Rough Stone & Gravel

quarry lease over an extent of l '48'0

Ha at S.F. No.l96/l of Perumanadu

Village, llluppur Taluk, Pudukkottai

District, Tamil Nadu bY Thiru V'

Sekaran for Environmental

mines in this area will lead to incr€ase in the

existing pollution levels thereby affecting' the

nearby peoPle.

5. lt is seen from the Googlc Map that

urbanisation is increasing continuously in the

proposed area and the number ofstructures is

also increasing steadilY'

Hence, considering the public concerns during the

PH, health of the people living nearby and

environment, and the existencc of many operating

quarries around rhe proposcd mine lease' the

committce decided trol to r€commend th€ proiect'

The Authority' after discussions' accepted the

decision of SEAC' rejected thc proposal and decided

to rcquest Membcr Secretary' SEIAA-TN to grant

rejection lctter to proPonent as per the SEAC

minutes. Further, Authoriry decided to close and

record this ProPosal.

9256 rh"=--" e",n*i y 
"",ed 

that the subject was appraised

in the 420s SEAC meeting held on 02 1l'2023'

During the presentation, SEAC notcd that fiom the

KML file uploaded by the proponenr in PARIVESH

portal, it is construed that

(i) the proposed site has bcen quarried'

(ii) A pit has been observed on the westem side

ofthe ProPosed mine lcase'

However, the precise area communication le(er and

mine plan approval letter have not mcntioned about

Clearance.

( srA/TN,&{N/443 52t t2023)

Further, the SEAC is noted from the Reg l t I (2) of

lN,lMn tsot which stiPulates that
t_
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THIRU.DF,EPAK S. BILGI. I.T"S
}IEYBER SECRETAR}'

Letter.No. SE IAA-TN/F.No.922 l/2022 dated :20. I 1.2023.

To

Thiru. R.Raju,

S/o. Rangasamy Naidu,

No.l08. Deepalaya.

Valluvar Street. Sivananda Colony.

Coimbatore-641012.

Sir.

Sub: SEIAA-TN - Proposed Rough stone quarry lease over an exrent of 2.93.0Ha ar

S.F.No. 391 of Belladhi Viltage. Mcttupalayam Taluk. Coimbatore District. Tamil

Nadu by Thiru R.Raju - undcr l1a) llining pro1ecrs ot'the schcdule ol'rhc' tjlA
Notification. 2006 not rccommended - Application Closed and Recor4ed

Regarding.

Ref: l. online Proposal No. stAfl'N/MIN1446546/2023. Dated: 2j.04.2022.

2. Minutes of the 420'h Meering of SHAC held on O2.ll.Z0Z3.

3. Minutes of the 674th mcering of Sl:lAA held on 20. I I .202j.

I invite your kind attention to the ref'crence citetJ above. wherein the application

received from 'l'hiru.R.Raju fbr EnvironmE'ntal Clearance lbr Proposed Rough stone over an

Extent of 2.93.0 lla at S.F"Nos" 391 olBelladhi Village. Menupalayam'l'a;uk. Coimbatore

District. I'amil \adu.

Your proposal was piaccd lirr appraisal in rhc -ll()t' lVlceting 9l' Sl:,.\(' hcld on

0:.11.1023 ridc rcfl'rcnce l''" cited. lhc Sl:..\('iras t>trscrrutl rhc ti>llorrinu:

lhe concepl of 'public hcarins' rn thc l nr ironrncnral (- learane c. under rhe

\otitlcaticrn mandatins'obtainrng ol'prior EC.' rras lirsr promulgated on 27th Januarr.

as amcrtdcti in i997. and undcrrrsrtt sercral il:'ncndi:rc,r!: tiil 100.{. Ihc t qrliriaturr. has

frNweF u PE-9

STATE LEVEL EN!'IRONMENT IMPACT
ASSESSMENT AUTHORITY-TAMI LNADU
3rd F'loor. Panagal Maaligai.
No.l. Jeenis Road. Saidapet

Chennai-600015

Phone No.044-24359973

Fa.r \o. 044-24359975

lrl.\

199-t
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utmost importance to ascenain the public views in the enlire EC procedurc brv making provision

ofpublic hearing and consultation before appraisal oIspecified development projects for grant

of EC.

"....4 puhlrc conrultation in rernt: ol the .\otiJication doted l1 rh September,2006

consists rtf tv'o parts. Thet are: - lal A puhh<' hearing al lhe sile or in its close

prorimitr - dislicl r+.ise. to he <'arried oul .fir asctrloining lhe concems ol local

affecled persons. and lb) Ohrdining responser in u'riting from olher concerned

prsons ha'-ing u plausible ltalt in the environmentul a\Ncls o/ lhe projecl or

acli|i,t..

"...the puhtrc heuring utnwlturion it unlispuudll u legol right endowed hY the

EI.4 .\otificalion. J006 to the peopb in the prulect areu urul also public at large... "

The excerpts from the Judgemcnt dclivered on the Writ Petition (Civil) No. 9317 of 2009

Judgment reserved Sama(h Trust and Another vs Union of India and Others on 28 May. 2010

in the tllGll COt RT Of DF.t.lll: \I:\l' DFll-lll states that

'' . . ...4 puhlrc heurtng is a lorm ol lartidPolon ittsli(' gn tng s toice lo the voiceless

lpurtit'ularly to lhose who hot'e no immediat.' access lo courtst and a place ard

o.casion k, them lo espress lheir ,.,e]l. s tt ith regurd b o project. Particryalory.iuslice

is fi lhe nal ure o! u .lan Sumt ai * here I lrc u)mmunilr is t hejun ....'
" ..The advantoge q{ a public hearing is lhot il brings aboul trunsparency in a

propo.sed pruject and thereht giws infornulion to the communitv ahoul the proiecl:

there is <rtnsullation v'ith the ulfertcd purtias ond they ort nol onb' laken ink)

utnfi<lente ubou he nulurc ol lhe pntie<t hut ore gi|en an oPporlunil.," lo express

thcir infitrnt:tl opinion for or aguinsl lh! proirl This lbrm o/ a social ou.lil, as il

utt. prornles'thero,ar n!(e:sdn. :iociul uc.taptab il.l lt, o Proie.l and also git'es

an op?nrtunitl to lhe EAC to gel informaturn ahou, u proiecl ,hal mu!^ nol be

disclosed to it or mat he conceulcd b.t the prciect proporcnt.

The SI:AC have also taken note (\fthc fbllo$ing kcr obscnatirrns during the deliberations on

thc Puhlic I lcaring as stipuluted hclo\\;
. 

l'.nt irrttrttr lol lnrport .l|.stttnt'trl (iunltnt \lt uul lot l//\/\(' ()/' t//\ f-il"l/.'S

pthltsh,l ht tlr \l,tl:1.& ( l i :t)!tt thrh st,u,s tit,tt

lh,: ,tudt dn:.t,,t lht ntrlir! yt)iLtl' t)tul<i !','tlclinel t /'tlirtttt

( ,)11 ,)/ir ,' titL tttitti;tL

,i1, 1:rt ,tii,,', ,ti 1i11 loi-, :,',,, ,t'i,l l;, \ll

'i,, t., ' t/,it., , ,,r 1i;, lttrt:t,.1

t,tii\,tir'\ tl rt\ < xn rtii Lttttuttl

-''i.',,; .ri:,,,rr ti ,"1i:l; ,iii ,:nttrttLi

Ihc \(i I r ide t,"Jcr dltcd I1.0:.11)l(r rn thc ;,trc ol \l i1.r::,j.r..t:. \. \l,lle IkCllt,.l& ()t..
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(Original Application No. 304,'2019) indicates that

"....'lmpact zone' as pr the lvtMR 196l stipulate.s for danger zone (500 mt ht'

Directorate General oJ ltlines Salety *hi<'h huve to he amrplied c'ompulsarilt and

necessury measures .should be laken b mininise the impuct un environmenl v,hen the

blasting is involvecl. "

Frorn the documents submincd and presentation made b1 the PP. the ('omminee noted the

following.

l. 'l'he data regarding number of people residing in even 2 kms. area of influence zone.

and that of agricultural practices, totally rely upon the secondary data collected from

various Covernment Departments. lt is expected that during preparation of EIA Report.

the PP should have gathered some primary material with respect to the socio-economic

data in the Project area. The EIA report has no details on the economic and agricultural

activities carried out by the people living in the surrounding area so that appropriate

env ironmental management plan is fi:rm u I ated.

2. A bare perusalof the records of public hearing and the minutes of meeting conducted

on 03.08.2023 reveal that there was heavl opposition lbr the proposed mines tiom the

participatinB public.-lhe,"'have pointed out the harmlirl elleds they are forced to face

tiom the mincs alrcad.v functioning in thc area. Vibration damage to the buildings. dust

pollution, respiratory diseases due to harmlul dust pollution and adverse effects on

agricultural activity are some of the objections raised by the public.

l. Few of the concems expressed by the public in the public hearing conducred b1 the

Iamil \adu Pollution Control Board lbr lhe mincs in thc clusrer including rhar of PP

arc extractcd belorr .

c .\tr. E. .'lnundukttmur. .\lttngtu,tpdlLt.tc,r.n . For lur village, stone
querrr(s urc n()t needcd. IJec'auv ol thc quurrt x'ell i,ete,, i.\ g<tne In the
quarrie,.t. explo.tion is not ytropt'rl.t ittnc. lJt,<.uuse o! thc e,xplo.sion. t.rut'ks
ckvelop on the n'ull., rtl tht' huildirtg,s <tn<l tlu.st ;prrutl:. Roudt trre tluntugecl hr,

lrctn.t t'r'httlt: ()ur ttrctt i; tlt,pt,rtling ()tt.ttt.t(ullurt futr iltun\ te.rr.\
r l['r .\ l'tttttthtrti .\{()nq(tr,r!)ttl.t\itnt Il ttl!, trt t)ltr /tuttt;t. teri, ct.otkt,rl

l'-tt'tt (n(lL'rgt'(tttnilLttli'r'l tutklttottt..t'tuk(tl. l'.'r'r'rrr. irhrt,pturt.u:!(uttttutL,r
i.r tlrt,r/r'cl lhr'rt' t.t httyr, ttttt.tr' rlttr' 16 qyet't'l(,.\ t,.t1tl ,l1;ttstt (till lk,u.t(,.\' .,"c
vi/tru!tttg. llttt,.t. .\tt)n( tlilLil't.t ;t ttol ttt'trit,ti ..

o \lt K lirt!tttlt<ttt,ittttrtlttttr: \lttttgL!ntlt.ti(l\tuti .\'u l,u'. n(t,tL.,ti tht,( )f!i,t,t-:,tt.
r,rr//('/\ tt/ lltL'tlll(llt'tt,\ \!\t^(.i!1il!tl l,:';<itllitt't Ii1.,, ,,,t ,;.ilitfig.1h,t1r! lt!1,

1lt;,;tjtt r,itii I ir.l, ii:, i'itirt;, ,//'( :,itlj.. i \ t )i1i. r,1. \,lt(i .tj( .,)t. iitrrr ,rI i,,,i,
,!,t,1,,, iii, ,. :',i()tt ,, t r,ri,,,,rLl,, , \ i.,.,,,.,-'. t)t.,ti\t,\. ,,1 it .r,,,.,i.,

', r 11,,,' r '; (.r .. | ;) .-., r,.r i,i., .. ,,-, ,.. 
-, -



e+

rle lungs. tttu mat kill the people and run the quory'. If you say lhal wu are

ruhlected to prn er. u hcrt i,i the lurnrer\ .,luthoritr. f'armers are living like dail""

wages in the.luarry und going lor 100 duls vorh under .l{GliREGA... "

o ,Vr Mukesh. Bellathy "...We are nutive lbrmers. Our earth is ferlile earlh.

Paddy grows in thn land. Earlie.s, the rainwatet stand nearly a ket above the

surface of land if il rainr. Nov. it is like a dry lorest. Earlier, in our well, we

can ake watet just by sitting down....liow, there is rn woter in the well. At tlte

outset of the progrum. .vou have explqined shoul the quaffies. But already in
th.' etisting quarries. dil vru perlorm ant ins1x'ction of hou much permission

is giten und hou mu<h they dug'.' f'irsl olall,you check this. Then. ask.[or the

new quorries permission. Stone quarry is nol rceded....."
. Mr Sotish Kumar. Tanil lladu Farmers Protcclion Associalion.

" Alrea<$. (N .rur ureo quatries have crossed allowed sbe of cdling
ou! stones, l/ou the permisston can he givn.for ne\e quarries. Thev prepared

ft rc document hiding ull the tue infirrntalion. That was read hl one person

und unother puhluhe,r it u.s vhite reJxtrt arul amtther gives prmission. Thev

thuk lhot onlv lour ol these m t liee well an<l olhers can go elsewlrre. lle u'ill
.reverely resist this.

"... l n fe ld numbe r 6 3. lw o ln use s ure t he re. As F r, he 1 9 5 9 Tami l liadu Small

Llircral Concession Rules. if there is any ho*se within 300 melers tle
permission will not he gi'en. ln.fie ltl number 63, two houses are lhere and in

65. u housc is thert. and in 69. a streunr i.r therc. .[lso. in .field nunthL'r a I . a

house i'; lher<. ln lllth lieltl numhar, tlwrt is natham luntl o!(.'hinnapadiyanur.

..1 tovn i.\ there arul lhe kw'n sell is hi&len- In 126, a slream is there. In 15l.

a houte is there. 392 ha.t two houras and 338 hos u house. omlfield number 337

has lwo houses. There should be no house within 300 meters and also a home

for diferentially-ahled lxr.sons is therc. So. deJinitell' permission should not be

gt\'?n.

l. l-unher. thcre are l0 ttr lJ mines alrcadl operating in thc cluster. Addition ofnew mines

in this area uill lcad to incrcasc in the cristing Jxrllution lcvels thcreby at-tccting the

nearb) peoplc.

5. lt is seen lrom thc (ioogle \lap thal urhanisation is increasing continuousl) in the

prop,,.cri area und th.- nun]hcr,'l stntcturcs ts itlstr incr,"'asing stcadilY.

llcnic. .:,.nridcring thc pirhlic .otlccrt':s dLtring thc l'l l. hcalth (rl lhc pcoPIc lir inr: ncarbl and

Cntir,,nnrCnl..tnd lhe.'trrtCnCc \,1 In.lrl\ i'f\cr:t: ,! LtLlJrrlC\.trr,tlllJ tilC prrrprr5gd nltnC lCasC.

thc commitlec decided not lrl rec(,mmcn(l tht proictl
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In the light of the above. SHAA acceptcd the decision taken by thc committee vide ref

3d cited. Hence your proposal is rejected for the afore stated reasons.

Herebl. your above-mentioned file is closed and recorded accordingly.

The rcccipt of the letter may be acknowledged.

SEIAA.TN


